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An Hon. Member: In English also.
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My. Speaker: Yes.

Shei A. M. Thomas: (a)
(c). The rice miils do not
chase rice but purchase paddy for
which statutory controlled price has
not been fixed in Bihar. Some of the

dy at a price which would enable

is under consideration.

(d) During January 1959, the prices
of paddy in North Bihar ranged from
Rs. 9°00 to Rs. 12°00 per maund and
those of rice from Rs. 1650 ¢o
Rs. 20°00 per maund.
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Shri Tyagi: No tenant will be pre-
pared to sell at Rs. 9.

Shri Ranga: He 1s being ruined.

Mr. Speaker: Hon Members can-
not decide that matter 1n the ques-
tion hour; they can gnly ehcat infor-
mation They know how to bring
1t, 1f necessary, before the House for
discussion

Shri Ranga: How many times, Sir!
It will be the same answer

Mr. Speaker: What can I do?

Shrl Shree Narayan Das: Is it a
fact that the Government of Nepal
has put a ban on the export of paddy
from that ternitory to India and it is
due mostly to that fact that a large
number of rice mills have been
closed; if so, may I know whether
any effort has been made to persuade
the Nepal Government to allow some
part of the paddy to be imported into
India?

Shri A. P, Jain: So far as my in-
formation goes, the flow of paddy
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from Nepal into Bihar has gone
dotn, but according to my informa-
tion there 15 no legal ban
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Trafic Survey of Buokingham Canal

*2247. Shri T. B. Vittal Rao: Will the
Minister of Transport and Coemmu-
nications be pleased to the reply given
to Starred Question No 425 on the
19th February, 1959 and state:

(a) whether the traffic officer ap-
pointed to conduct the traffic survey
of the Buckingham Canal has since
submitted his report, and

(b) 17 s0, when the examination of
the same 18 hkely to conclude?

The Minister of State in the Minis-
try of Transport and Communications
(Shrf Raj Bahadur): (a) The Traffic
Survey of the Buckingham Canal has
been arranged by the Inland Water
Transport Enquiry Commuittee, the
Traffic Officer has since submitted the
report to the Committee

(b) The examination of the Sur-
vey report 1g likely to be completed by
June 1959, when the ILWT Com-
mttee 18 expected to finalise its Re-
port.

Shri T B. Vittal Rao: After the
conclusion of the examination of the
traffic survey report by the Inland
‘Water Transport Enquiry Committee,
will & decimon be taken by the
Government?
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Shri Raj Babadur: The Inland
Water Transport Enquiry Commitiee
will examine the report of this traffic
survey. After that they will submit
their own final report by June
1959 When it comes to Government,
Government will take a decision after
due examination

Shri T. B, Vittal Rao: Duning the
course of the examination of this
trafic survey report, may I know
whether the representatives of the
State Governments of Andhra and
Madras will also be associated?

Shri Raj Bahadar: In respect of all
such inter-State projectg i1t is usual
to consult the State Governments con-
cerned

Shri T. B. Vittal Rao: May 1 know
if the Railway Ministry will also be
consulted?

Shri Raj Bahadur: As I said, it 1s a
matter of transport which wall also
mmpinge upon the trafic earnings of
rallways and roads That 1s why the
Planning Commussion advised us that
before we accept this project, 1its
economics should be worked out pro-
perly and the advantages that mught
flow from it should be properly as-
certained

Shri T B. Vitial Rao: May I know
1f there 1s any prospect of this project
being completed in the Second X¥ive
Year Plan because it wag included in
the Second Fuve Year Plan?

Shri Raj Bahadur: It is premafure
for me to hazard any opinion about
that, because, after all, 1t depends
upon the nature of the recommenda-
tions that may be made by the Inland
Water Transport Enquiry Committee

Shri Tangamani: Already the Mad~
ras Government have submitted their
plans for the deeperung of the canal
After this matter i1s submitted to the
Planning Commission, may I Xnow
whether the proposals of the Madras
Government will be taken up?

Shri Raj Bahadur: It was on the
proposals of the Andhra and the
Madras Governments that the Gokhale
Committee advised that there should





